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Anumber of reliefs have been claimed in this application.
However the Id. counsel appearing for the petitionersftas pressed
only for the following reliefs;-

a) That the seniority list of CS« Khalasis of Deli Division
issued vide letter No. 847-E/40-P-8 dated 4/1/1988 may
please be directed to issue the correct seniority list
of cai Khalasis (grade Fa. 750-940), of delhi division,
in accordance with rules.

That, the respondents may please be directed to include
the applicants in the seniority list of CSW Khalasis

(Grade Rs. 750-940) of Delhi division.

c) That the respondents may please be directed to determine
the seniority of the applicants on the basis of the

dates of their acquiring temporary status.

d) ' To direct the respondents to give a chance to the
petitioner to appear in the trade test.

The respondents have been granted time to file

counter affidavit. No counter affidavit is forthcoming.

In the absence of any counter affidavit we have no option
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^ but to proceed on the assumption that the averments made in
the C3A are correct.

The material averments are these. The 22 petitioners

before us were engaged as casual labourers in the office of

C&M Superintendent on various dates comnencing frcan the year

1979 ending year 1985, They acquired temporary status w.e,f,

1,9,85 and they were declared entitled for the regular pay

scale in the grade of Rs, 750-940 alongwith other benefits

provided in the regular Group 'D' employees in the Railway

Dfjpartment, They were directed to appear in the screening

test to be held on 19.12,86 at 10 a,m. As a result of the

said test, they were declared passed and tliey were posted in

the office of the C6W Superintendent to work as CSM Khallasi,

on 4.1.1988. The respondents issued a seniority list of C5W

Khallasi but the names of the petitioner were not mentioned

in the said list, on 8,2,88, The petitioners made a representation
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to the DPO of Delhi division to include their names in the said
i^d

list but the same was not repl^/by the DPO till date.

Vide letter dt, 19,5,89 the respondents called the junior

C/Kha]j^asi for the trade test for promotion to the post of

H/Khal^asi in the grade of Rs, 800-1125 in perference to the

petitioners^ howevej^, the petitioners were not called for the

test. As a result of the trade test dt, 8,9,1989 the respondents

promoted 54 jxinior Khal^asis being aggrieved by the prcanotion

of junior and similarly situated employees the petitioners made

representation against the illegal prcanotion of CSi/i Khallasi to

the post of H/Khallasi, But no reply is forth-coming.

It is now too late forthe petitioners to contend that the •

test held in 1988 and in so far as they were prevented from

appearing in the said test. As consecjuence of fixation of

neni^tit^ccorded to them. It is now to@late for the petitioners
to press for the quashing of the seniofityllist.
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Having considered the matter carefully we feel that it

will be in the interest of justice if we direct the respondents

to includ^ame of the petitioners in the aeixiot±ty list of the
Khayfasis (feeder grade). However the respondent should give all
the petitioners a reasonable opportunity to appear in the trade

test. For that pxirpose, if necessary, a trade test may be held

for the petitioners alone. The respondent shall carry out these

directions as expeditiously as possible but not beyond a period

of 3 months from the date of presentation of a certified copy

of this order by any of the petitioners before the relevant

authority.

With these directions, this application is disposed of

finally but without any order as to costs.
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